VI N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON
REVI EW PETI TION (CRL.) NOS. 176-185 OF 2017
I'N
CRIM NAL  APPEAL NCS. 300-303 OF 2017 & CRIMNAL  APPEAL NCS.
314- 319 OF 2017
STATE OF KARNATAKA AND ETC ETC Petitioner(s)
VERSUS

SELVI J JAYALALI THA (SI NCE DECEASED) AND ETC ETC  Respondent (s)
ORDER
Appli cations for per sonal heari ng of Review Petitions bef ore
the Court are rejected.
These Review Petitions have been filed agai nst judgnent dated
14 th

February, 2017 wher eby t he appeal s filed by t he
appel lant-State of Karnataka were al | owed setting asi de t he
j udgnent and order of t he Hi gh Court and Al havi ng expired
meanwhile, it was held that the appeals, so far as those relate to
her stood abat ed.

We have considered the Review Petitions filed by the State of
Karnataka on merits. In our opi ni on, no case for review of
order dat ed 14 th

February, 2017 is made out . Consequent |y, t he
Revi ew Petitions are dism ssed on nerits.

(Pl NAKI CHANDRA GHOSE)

(AM TAVA ROY)
New Del hi ;
April 05, 2017.

CHAMBER MATTER SECTION | I C
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
RP.(Crl.) Nos. 176-185/2017 In Crl.A Nos. 300-303/2017 & Cl. A
Nos. 314-319/2017
STATE OF KARNATAKA AND ETC ETC Petitioner(s)
VERSUS
SELVI J JAYALALI THA (SI NCE DECEASED) AND ETC ETC  Respondent (s)
(with appln. (s) for personal hearing before the court)
Date : 05/04/2017 This petition was circul ated today.
CORAM :
HON&#39; BLE MR. JUSTI CE PI NAKI CHANDRA GHCSE
HON&#39; BLE MR. JUSTI CE AM TAVA ROY
By Circul ation
UPON perusi ng papers the Court nmade the foll ow ng
ORDER

Applications for personal hearing of Review Petitions before
the Court are rejected.

The Revi ew Petitions are di sm ssed on merits in terms of t he
si gned order.
(R NATARAJAN) (SHAKTI P. SHARMA)

Court Master Court Master
(Signed order is placed on the file)

our



